VIDHAN SABHA QUESTION
MOST URGENT

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DIRECTORATE OF TRAINING & TECHNICAL EDUCATION
MUNI MAYA RAM MARG, PITAMPURA, DELHI-110034.
(CO-ORDINATION BRANCH)

No.F.3(153)/2021/VS/US/Q.No.80/CDN/TTE/ Cop-S08 Dated : 0—‘?/!21 202

To, w7
v “The Deputy Secretary (Question 8 Committee)
Delhl Legislative Assembly Secretariat,

(Question Branch),
Old Secretariat, Delhi-110054.

Sub: Vidhan Sabha Unstarred Q.No.80 Raised by Hon’ble MLA Sh.
Pawan Sharma for 03.01.2022

Sir,

Please refer to your letter regarding Vidhan Sabha Un-Starred
Question No.80

In this regard, | am directed to forward the reply of Vidhan Sabha
Unstarred Question No.80 in r/fo this Department, for further necessary

action at your end.

Yours faithfully,

Encl: As above.

(VERENDER DAGAR)
SECTION OFFICER(CDN.)

No.F.3(153)!2021NSIUS/Q.NO.BO/CDNH’TE/ SUF-Cok™ Dated : 'lcl/p,)p—f
Copy:-

The Director (DIP), Govt of NCT of Delhi, Old Sectt., Delhi-54
along-with 150 copies of reply to the above question for further necessary
action.

(VERENDER DAGAR)
SECTION OFFICER(CDN.)
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~ Ref. pre-page:-

sub:- Vidhan Sabha Unstarred Q.No.B0 Raised by Hon'ble MLA Sh.
Pawan Sharma for 03.01.2022

The reply has been prepared on the basis of datal/information
received from DSEU (Delhi Skill & Entrepreneurship University), NSUT

andDD (Academic), DD (WCSC), DD (Training) TTE (HQ). as tabled
below:-
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E:

If approved the reply to the Q.No.80 may be sent to Dy. Secretaryr

(Question & committee) Delhi Legislative Assembly Secretariat for further
necessary action.

- Submitted please.
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